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0.A.NC, 853 of 1995,

Union'of Indis represented by Secretary(Estt.), Railway Roard
rail Bhavan, New Delhi.

2. General Manager, South Eastern Railway, Garden Reach, Calcutts

3. Chief administrative 0fficer(p), South Eastern pailway,
Bhubneswar,

4. Chief pPersonnel Officer, South Eastern Railway, Garden Reach,
Calcutta, 4

5. Senior personnel @Fflcor(S&C) South Eastern Railway,
Dondaparthi, Visakhapatnam.

6. Divisional Railway Manager South Fastern Railway, Dondaparthi,
Visakhapatnam, ,

‘oo Respondefits
Counszel for the applicant ¢ Sri. D.L.Kiran Prakash
Counsel for the Rrespondents : Sri. N.R.Devaraj, sC for Rlvs.

CORAM:

Hon'ble Mr. R.Rangarajan, Administrative Memoer

Contd:...2/-
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0.A.No,853/95 Date of Crder: 4,3,96

JUDGEMENT

X As per Hon'ble Shri R.Rangarajan, Member (Admn.) )

* * *

The applicant in this OA is the widow 6f late

late Sri Sanyasi
Sri S.Sanyasi., 1t is stated that igm/was inigially appointed

: . in Railways
@s & casual khalasi on 16.3,65/and was in continuous service

from 22,10,80 till his death on 31,7,83,

1

2, This OA is filed praying for a direction to the
respondents to offer suitable appointment to her son S.Bangara-
ppadu on the railway on compassionate grounds. The learned
counsel for th; applicant brought to my nétice that the

i General ManagerleQercising his personal discretionary power

\ can appoint the ward of eligible and suitable casual labour

with temporary status and dies in harness cen—be==pruimted

on compassionate grounds as a& casual labour or as a substituts ™"

\\ The relevant rule is reproduced below:-

\ "Ministry or railways have now decided that if a

: . casual labourer with temporary status dies in har-

ness, i.e. during his employment with Railways and

\ if the case presents features constituting extremes
hardship, meriting special consideration, the General
Manager could exercise his personal discretionary
power for giving appointment to eligible and suitable
ward of such casual labour on compassionate grounds,
Such appointment will be only in the form of engage-
ment as casuval labour (fresh face) or as substitute,
The Ministry expect this power to be exercised
judiciously keeping in view in particular the need to
contain the total casval labour force as enjoined in
the extant instructions on the subject",

Heard Mr.D.L.Kiran Prakash, learned counsel for
ti
\pplicant and Mr.N.R.Devraj, learned standing counsel

L}
for, _
'« respondents,
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nior Personnel Officer(8sC), South Eastern Railway,
ndaparthi, visakhapatnam.

visional Railway Manager, South Eastern Railway,
ndaparthi, visakhapatnam.

> copy to Sri. D.L.Kiran Prakash, advocate, CAT,Hyd.

> copy to sri, N;R}DeVraj, sC for Rlys, CAT, Hyd.

9. One copy to Library, CAT, Hyd.

10. One spare copy.
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4, Thelearned Standing Counsel submitted that
late Sri Sanyasi who worked as a Casual Lahourer and
expired on'3%.7;1983 has not been brought as a tempo=-
rary status casual %abour as per extant instructions

as stated in para-3 cf the'letter No.E/35/5S/0NR{1094)
datéd 16.4.1994 (a-2). 1In view of the above, the compa-

ssionate ground.appointment cannot be granted,

5. . when late Sri Sanyasi had worked continuously
from 1980 to 1983, it is not clear how he had not
attained:temporary status. It'is.a matter for scrutiny
py the General.Mgnager who is competent to grant

compassionate ground appointment in terms of 'rule

extracted above,

6. In view of the above, the ﬁnliowing direction
is given:=-
11
P-2 should examine the prayer of the applicant
. . - /—’-.

for compassionate ground appointment to her son and ~—"
issue a speaking order on the basis of the rule guoted
above and keeping in mind my observations in para-5

supra.

-

7. Tiwe for compliance is 4 months from the date
of receipt of a copy of this order.
8. The OA is ordered accordingly. No costs.

9, ffice should sent a copy of this OA dong with

A

( R.Rangarajan )
[ Member (Admn.)

pated 4th March, 19%6. f?vndij;]
sl

with the judgment copy to R=-2.
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